NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI

Company Appeal (AT) No. 76 of 2020

IN THE MATTER OF:

Nimmi J Chakola ...Appellant
Versus
National Company Law Tribunal,

Kochi & Ors. ...Respondents

For Appellant: Mr. Saurabh Suman Sinha, Advocate
For Respondent: None

ORDER

02.06.2020

Heard learned counsel for the Appellant. He submits that while passing
the impugned order, the case was not listed for considering any interim relief
and the case was only fixed for consideration of an I.A. No. IA/62/KOB/2019 in
TCP 22 /KOB/19. It is also submitted that in the main Petition, no such interim
relief is claimed which has been considered and granted by Ld. National
Company Law Tribunal.

Therefore, the order be set aside.

Learned Counsel apprises that till date no Annual General Meeting has
been held.

In such circumstances, we find that it better for the Appellant to approach

the Ld. NCLT for reconsideration/modification of the order.



Thus, the Appeal is disposed of with the aforesaid liberty. No cost.

[Justice Jarat Kumar Jain]
Member (Judicial)

[Balvindar Singh)]
Member (Technical)

Basant B./Kam.

Company Appeal (AT) No. 76 of 2020




